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Jus.t,t<';e V. "5. Agqar.wal: *

Appl icant .Bur.al pal Giri is a Sr.rb-Inspect.r irr

Delhi Police, By vir [ue of ilre presenI app]icatiorr,
lre *.eehs quashing of the order of 6. 3. 200i ancl f csr

rlirec'Ling t.he respc,nderrts to expun'Je ilre arjverse

rernarl:s irr tlre Arrnuar confidential Repor.t for the year

l9qB..99. l{e f ur ther- prav-<. that resporrderrLs shoulrJ

r+calI the r:rrder of lq.9.zaa? whereby he has treerr

ilec lcrre'd urr Fi t for p,'c.,r0(,Li<.rrr due l-o adverse remarks irr

the AnrrrraJ crlnficlerrtial Reoort for ilie periocl

10.5. lgefi t.cr 5.3. t999.

L Io keep ilre sequence of event:. cornplete.

it brc,uld be nece.'isary to merrLic,rr LhaL the applicorrt.

had tieen rliven the fc.rl lrlw'irrg aclverge renrar ks in the

Arrrruerl colrl'iderrtial Repor ts for l'.lre year l ggB-99 which
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" I n Ihe dtinual c..onfi cJen Li.a]repor't of SI fiura-i pal. D*IgB for theneriod t"r(rm 10.6.9g tcr 5.3,c9. i.t haslreeir rrentionecl trrat Hrlw f.ar. clo u"u

j

The abover retnarks nay nlease hecornrnuntcaterl to .!iI Sur.a.i paL D_ lB8 arrJi n ack rtowl edgernen t- r ece j p t j. rr Ioken ,:ihavirrg receiverj the sarne may nleaie be*alrt tc: t.hj.S offjr:e 1.oy t"GC.rlft.l, He c:anrubnrit a repres,Flrt.atiorr agai.nst t.l"r+atrclve relnar ks t.() Ure c..ompeLerrt.arrthor'i ty within a per.ioct of 30 Aivi iiire so desi res. "

( Enrrrha -", i s a cJr-1ecl )

3. The appl ic.arrt harj subrni t.t.ed t.he

l'en'ttse'rtati.rr irr .Septernber. ZAA? rerhic.h was. r..-iectecl
t* Pre barrr:d bv t.irlre vi.rje irnpugrrecr .r der whiclr r.earJs:

"5rrb-iect: - Reg, revisjqn petitiorr 6fsuraj pol Gj.rj trlo.6r.-136
against acirrspl;g renrarks .irr

.cI(Ex. )

his ACR.

rrl'f i r;e
rJa ted

ix b('l\/6t .

F[e6rt6- I ei.ci lt, vt.rllr.L6lt.tr"r Nr.r, 3q3/p..Ge,-. , (E t.;n, i' ,4'0n:: . r.rfr f lre -.r.rtr ier: t c j Leff
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f he r^er'resetr Lat.i.orr subml t.ted by
Strl)- Illsoer.tor. ( Er. ) .sr-tra'r lra I C;ir i
Nc).n*188 agai.rrst. advers,. rerflarks ha:.
alretidy heerr r'e jected by the appel late
alrthcrrity being tirne.-barrred, As regard
hts prrjsen t r'evi siorr petit ion, t.he sarle(.'arr rro I be consi r-lerr:d ;r t. t.hi s. sLage as
f,er r'u Ies/i nstr uctions on the :iub ject.

The .5I may be irrforrned
dc(_rc)r.clingly. "

4. Ihe app I ir:ation is. beinqr contestecl.

Accorcling to Lhe resJrc,ndents. Lhe applicarrt was

comrnunicated the aclvers'e rerrarks or'r 19. I I .2000. Tlre

appL ic'arr t. h,ar reqLlired tn s.ulrmi t hi.s represenLatiorr

rltthirr thirtv t1ays. i.e., otl or befor.e lB.lZ.2000. He

did rrot. do sc, arrd. therefore. the represenLation whic'h

h,as lri glrIV belated was relected.

5. It has further been pleaded Lhat j rr

N()ver[ber , 2'001 a 0epar tmental pr c;motion c.ommi ttee
tneeting rdas lreld fctr seleoting Suh-frrsfJectors
(F-xe<;utive) for adlnissiorr Lo prorrrotion List 'F'

(fxecut.ive). The gradation chart had been prepared.

The applicarrt was c;onsidered. The DeparLnrerrtal

Pr ornot iorr comrni t ted had foL rr:wed the f or lowi no

cri ter La:

( i ) C,rrrdiclates wi tlr 4 'Good ancl atrove'
r epor ts ou t of ..;i x r epor ts f or t.he
,ierrera I r;antJi dates ancl 3 'Ciood and
ahove' repor ts out of six f or t.he
r.:anrlldates belongi ng Lo 9C arrd
S,f. were emparrelled,

( ii , Cerndi rJates havinE any below
frVpt-age alid atjver s.e rep0r t_s drtr i rrg
f.he laE:t 'iix vears h,err.ir rrot
empanel lerJ.

( ti i ) The .lervi(.4: record o'f the off i<:er
duri;19 tfre preceding l0 vears irr

L
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( iv )

tql
that plal't,i c.r-rlai- rank h,as tal...enitrtr:r &r.111111111t rrrith par.tic.rtrIar.
r e lererrce t.o the gr.avi, tv andrtoiltirruity o1' oulrishrnenl,s till
,-la te. Rec'err t purr j. shtlrerr Ls cttt
cC,r-tli ts (.)f corrUpt.lorl and [rr.r1.61l.urpit.ude were viewecJ serj.ously,
Of f icer's awar.decl anv flta jc:r/rni nc,r.
fiurr i:.hmen I irr the prei.edirrg 5year':1 c,l't charges r:f COrr.upti6rr,moral tur pi tude arrd gr o.:.:;ijerelicticrrr of c|r.11., t6- frr.()tect.Governmen L pr oper. ty or tna iorpurri:slrnrerrt wiil-rin ? yeit. --,in
c-'harqes of acJmirristrative larpsr,.ls,frc,tn t.he rl;rte of .on*iU*t, 

"tionrdere rrot empe,nel led,
) (v) 0'ff ic:ers h,fl()s.e namesorr .Sec.ret Li.st afdor.rtit.ful inr.egri t.yconsiderect fit as

No. Z65/ZAA0.

(vi

( vl r I

wer'e figrrrj-ng
pers(lrls of

were notpei S. O.

o were
0E c,r

l.,ef e

Of f i cer s who wer e awar derJ censur eerlrrpiln the last n ,nc,nttrs wer.eallowed to be brought orr pro,notiorrList hut t_tre effec]t of c.Insure byclelrorrinq the official forpr'ornotion Lry six monttrs fronr ilredaie of cerlsui-e was followed.
fhe result of officers" whunder susgrerrsion or facinqirrvolved in r::rinrirral .,ui*"k*pt in selaled covers. .,

I
6' Thc: narne of t.he aprrlica,t was adroi [ted Lt)

tlre prom.tiorr L ist ' r' (Executive ) w. e. f . g.11 . ZA0r
atrd he rJas founcl f i t. Befor.ei the .f i nclirrqs of the
Depar tmental promot.iorr Cornrrrittee cou].rJ be acted upotl,
it rdas noticed ilrat rre rracl suffer.ecr ercrver'e r errrar.k:i
r ef er r ed to at'r.ve wh icrr ha,J been c.omrnurr i ca ted, r t t ,as
irradvt'rrt'entlv frrlf taken trrtc,c;oilsider.atic,rr pty the
Depar Lmerrtal promo[ion 

C.otnmi tLee. A rerliew
0ep','t'rnentaJ prorn.ticrrr c.onrmittee rrret c,rr r 2, g. 2002 anil
(:ii,re Lc' Lh* conc.lr-rs:icrn rrra t. Arrrrual c.orr t! crerr Li al R*pr.r t.

fot' the oeri(1cf whicli was nrjver.se i,lrr:rrrlcf lraver al:o been
t-61.cln irrtc, <;orrsitJeraLiorr dlrcl tjec:lirr€r-J thaf- tfre
apfrl t(:Ar't f. Wa r.; Urr-f.i t ftlr Urcrfrloti()ri.AV
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't. [.earrred cc,unsel f ctr the applicarrt
conL()rrded ilrat. tlre reor.e$errt.at.iorr lrad wr.()nqlv bee,rr

rejec[erJ .lrrJ that af Ler a] I oositi.ve re.rnarks. i t had

beerr rnentionecl lhat ilie aopIic:arrt- was rr<)t l.eeptrrg t.he

case f i lr+:, r.rt"rt.o datr+. I t is in"onrH wil-h the
gerl(f r'a1 r'enrar k-.'. whic.:h have al rearjV b6rerrr reprocluc.rlcl

abcrve,

8. A oe.usal <:f the .ec.rcr revears ttrat the
applic:611'1t trad heen comrnunicated t.he saicl adver.se
remarks. o'f not heeping the files uf,tc, clate. At the
reJ.evarr t. ti nre, he di ir rlcr L car e [o chal I errge the salne
(-)r rnake arlv reoresent_atiorr, He only rerOke trf, after
alrn.st t.w. years of [he c..mmurric:ation r.,f Lhe acrverse
rernar [. s. Ever v per.son should be vi gi lant r]ud hi s
rights arrd orrce he did n.L fire the represe,Latio,
witlrirr the itigruratecl rreri.d, it is toc.r ratp irr the
day tctr him rrot, t. st.aLe that acJverse entri.es -..hc,r_rl.d

be ar:prlnged arrd lli:. r.eor.esentat.ion hre ac.ceptecl,

9. As. already referrecl to atrove. t.he

r'4.ssponclerrts had adrrr.ltecl c:r.iter ia whlch we have
reproduced aho';e, Acc<st'r-lirrg tcl that, ilrere :hould be

l.r(., ;r(lver:{e entr'1es. arrd t.her rJerson CCrncerrrecl shr:u1r^J

harve fc.,r,. G.r6g' ancr ahove reports c,ut.f six report.s.
The ttFrol Lr.airt harJ suf 'f er.ecl wi t.h the aclver.se entry,
'rhe 

'eview oenal' Lmerrtal promot iorr commi t Lee had

t'ight Ly (:()rr:;icler-erj t.he (:ase and he c:ouI cJ not be

,'er..L,ln,Dc+nLle'd f or Llre prc'lnotiorr 
l.. i st 'F ' ( Executive ) .

t0. Nrl otfrer. ;rror.rr0+:nt has been rai:i:ecl.
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11. Rersllltarnt-ly, t.he OA beinq ui Lh(:Ut rner i t

must fai I ?rrrd i s di srnissecl. No r:(rit.s,

t..*t---
( s.rff6i k r

lvlenrbeir ( A )

,(tv
( V. S. Agqar wal )
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